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P.te : 9.4._1990. 

Nither the applicant nor his 
advocate is present. uir.J.G. Sawant 
advocate appears for the Respondents. 
He has filed proof of service of repl 
on applicant which is taken on record 

5ince the rep1i of Respondents 
has been filed in the matter, the 
matter has become ready for hearing. 
However, it is not possible to fix 
hearing date in the near future on 
account of other old pending urgent 
matters. This matter is therefore, 
kept on Sine—die list. 

IvIr..Sawant says that at the time 
of fixing the date of hearing notice 
may be issued to Respondent No.1, 
Notice may also be issued to the 
applicant, 	
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As per direction of the Hon ? bje Vice. 
Charr1en dated 22 393, the matter 

-a: en out from Si nedje list. 
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